
3»3 Motor Vehiolfg J U L Y  25. 1977
(Amendment) Bill
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body is subjected to  a wrong test; 
he takes the breath test and if there 
is nothing in the breath tejst no fu r
ther case arises. That is now this 
is done. I cannot say that it cannot 
be misused. But even ,the right to 
speak here is misused and for that 
can we take away the right to speak 
here? We cannot take away the 
right. The right has to be there.
There'iore, i hope my hon. friend will 
bear with me in this matter.

SHRI VAYALAR RAVI; You de
fine the police officer. Will you de
fine it?

SHRI MORORJI DESAl; Any police 
officer.

MR. DEPUTY-SPEAKER; I will 
now put amendments Nos, 13, 14, 15 
and 16 to the vote of the House.

Amendments Non. 13 to 16 were put 
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 stand part of 
the Bill".

The motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 to 13 were added to the 
Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the nacting For
mula and the Title stand part of 
the Bill.”

The motion was adopted.........

Clause 1, the Enacting Formula and 
the Title wer^ added to the Bill.

SHRI MORARJI DESAI; I move: 

“That the Bill be passed”.
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My hon. frieTid, Shri Kamath ought 
to be very happy because not only 
his amendment has been actually put 
into practice but it has also extend
ed the time by 35 minutes instead 
of thirty minutes. That is what has 
happened. I am happy about it. I 
do not want to unnecessarily hurry 
anything without a proper considera
tion being given to it. I have noth
ing more' to say. I hope this will be 
accepted unanimously.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

The motion w»as adopted.

16.57 hrs.

OIL AND NATURAL GAS 
COMMISSION (AMENDMENT) BILL.

MR. DEPUTY-SPEAKER: Now, we 
move on to the next Bill. Shri Bahu- 
guna.

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): Sir, I
bc.g to move: —

“That the Bill furtlicr to amend 
the Oil and Natural Gas Commis
sion Act, 1959, as pased by Rajya 
Sabha, be taken into consideration”.

This i:; a very simple Bill regulat
ing bome procedures with regard to 
the powers of the Commission to ap
point officers. Only one thing is im
portant. That is, Government, for 
the first time, is taking power to issue 
directions to the Commission with 
regard to its affairs as well as with 
special reference' to the employment, 
that is, with a view to seeing that 
the scheduled castes and scheduled 
tribes employees are recruited in 
the same manner as is done by the 
Government Departments. After 
hearing the hon. Members, I have 
tried to dispel any misunderstanding, 
if any.



MR. DEPUTY-SPEAKER; Motion 
moved:

“That the Bill further to amend 
the Oil and Natural Gas Commission 
Act, 1959, as passed by Rajya Sabha, 
be taken into consideration”.

Mr. Saugata Roy.

SHRI SAUGATA ROY (Barrack- 
pore); Mr. Deputy-Speaker. Sir, I 

rise* to support this Bill.

MR. DEPUTY-SPEAKER; Before 
you do that, there are some amend
ments. Those who want to move them, 
they may send the slips to the table.

T h e r e  is  o n e  a m e n d m e n t  w h i c h  

.says t h a t  i t  s h o u l d  b e  s e n t  t o  i h e  
S s l e c t  C o m m i t t e e .  F i r s t ,  w e  h a v e  

t o  dctol w i t h  t h a t .  I s  S h r i  Y u v r a j  
h e r e ?  H e  is  n o t  h e r e .  N o w ,  S h r i  
S a u g a t a  R o y .

S H R I  S A U G A T A  R O Y ;  S i r ,  I  r i s e  

t o  s u p p o r t  t h e  B i l l .  A s  h a s  b f t ; n  
c o r r e c t l y  p o i n t e d  o u t  b y  t h e  M i n i s 

t e r ,  t h i s  is  n o t  a b i l l  o f  m a . io r  c o n 
s e q u e n c e .  I n  f a c t ,  it  is  a  p r o c e d u r a l  

o n e  a n d  t h i s  B i l l  s e e k s  to  g i v e  t h e  
O N G C  s o m e  m o r e  p o w e r s  i n  s o m e  
p a r t i c u l a r  r e s p e c t s .  I t  is  o f  c o u r s e  
w e l c o m e  t h a t  m o r e  a u t o n o m y  is  b e 

i n g  g i v e n  t o  t h e  O  N . G . C .  b e c a u s e  i t  
h a s  t o d a y  g r o w n  u p  t o  b e  a  v e r y  
. s p r a w l i n g  o r g a n i s a t i o n  e m p l o y i n g

2 4 ,0 0 0  p t 'o p l e  h a v i n g  46  o f f - s h o r e  r ig s  

a n d  t h e y  a r e  w o r k i n g  n o t  o n l y  a l l  o v e r  

I n d i a  b u t ,  t h r o u g h o u t  t h e  w o r l d ,  as 
w e l l ,  e v e n  in  T a n z a n i a  a n d  i n  o t h e r  

p l a c e s .

16.59 hrs.

[ S h r i  D h i r e n d r a n a t h  b a s u  in the 
Chair],

Sir, I want to point this out 
that, as has been the cases in many 
of the public sector undertakings, 
greeter autonomy, greater power, is 
being given to misused. Already a 
small empire hag been built out of 
the organisation, and the Managing 
Director or the Chairman behaves as
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a small monarch in his field. I hope 
that in spite of this enabling provi
sion in the Bill, the Minister will 
take care to see that the ONGC does 
not build up itself into a sort of em
pire in which the public accountabi
lity is lost and in which the Chair
man or the other officials have to tell 
the public as to what they are doing 
and what is being done there.
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17.00 hrs.

With respect to clauses, Section 19, 
sub-section 3 of tht' principal Act 
is being amended. There has been 
an enabling clause allowing the
O.N.G.C. to deposit money in any 
bank other than a nationalised bank. 
I think this clause was not necessary. 
Today the State Bank and the fourteen 
nationalised banks are capable of 
covering all the r€«note areas of the 
country. This enablmg clause may 
lead to some petty officials of the 
ONGC to deposit its money with some 
foreign bank or a fraudulent bank 
which will not be good for the orga
nisation a? a who'le.

May I now say a few words about 
the ONGC organisation? It is one of 
the primary organisation in our coun
try. As has been said elsewhere, the 
ONGC has been named by some peo
ple as an organisation needing great
er care. Over the years ONGC struc
ture has come to such a shape that 
its very quick re-structuring and over
hauling is necessary. In this con
text we have the Malaviya Commit
tee report which, unfortunately could 
not be implemented at the time Mr. 
Malaviya himself was the Oil Min
ister. I hope it will be implemented 
now under the new and dynamic 
Minister, Shri Bahuguna ji.

Sir, ONGC for its off-shore drilling 
has to enter into collaboration with 
different foreign companies. It has 
already come into collaboration with 
a French company in respect of 
Bombay High. All such foreign col-



[Shri Saugata Roy]
laborations raise eye-brows and lot 
of doubts. One has to be v€iry care
ful to see that our national interests 
are preserved while entering into 
such collaboration agreements.

Sir, we have developed a high de
cree of technical know-how in m at
ters of oil exploration. We are also 
these days capable of manufacturing 
rigs in our own country. We should 
see to it that minimum amount of 
foreign collaboration or consultancy is 
called for in the works that ONGC 
undertakes at various places.

Sir, Shri Bahuguna ji has recently 
gone to Iraq to enter into an agree
ment with that government. I hope 
similar agreements will be possible 
W ith the OPEC countries also who 
have n o t been so much helpful to
wards Us as a result of which we 
had to spend a big amount of our 
foreign exchange in buying oil which 
is vitally needed for our industry and 
transport.

Sir, India is a country in which 
unexplore’d areas are many and plen
tiful. These days the sea has opened 
new vistas. The geological survey 
shows that the whole area around"the 
basin of Bengal is supposed to be 
floating on oil. Oil exploration is 
like a lottery. You may get oil after 
a few drillings or you may not strike 
the oil at all or it may be? that you 
have just missed the main point. AH 
the same in order to achieve self-suffi
ciency in oil, it is necessary to take 
the risks. I beg tp submit that in 
West Bengal several times drilling for 
oil has been carried out. in Burdwan 
in the sixties drilling was carried 
out by Stanvac which proveJd to be 
abortive. Last year ONGC carried 
out drilling operations in Bakul- 
tala but uptil now no report 
has come out as to whether the dealing 
has proved to  be economical or 
not. I hope the hon’ble Minister 
will enlighten us on this issue. I 
want to say that th e  Sunderbans delta 
areas are the places for finding oil. 
So. I request the honTjle Minister to
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undertake massive exploration of the 
Bay of Bengal including the Sunder- 
ban and Tripura where already ex
ploratory drilling has found out some 
oil. I hope that in the oil map of 
India, this will totally change.

With regard to the functioning of 
the ONGC, several complaints have 
been received, as the Minister him
self knows. But the ONGC has done 
a lot of good work in Bombay High. 
Now, what happened when the Green 
Revolution was started. We were all 
in the euphoria of Green Revolution. 
We forgot to build our warehouses. 
Likewise, the ONGC after its strike 
in Bombay High; may make many 
strikes in this country, but we have 
to make' arrangement for storing ca
pacity of the oil and crude.

Now, what happened with the Mag
netic tape recorders of seismic data 
On Andaman off-shore survey? They 
were lying in Delhi Airport for a 
long time. None had come to Delhi 
to clear this tapei recorders. It was 
lying for two months. These are the 
administrative difficulties which need 
to be looked into. The ONGC can 
play Q vital role in the economy of 
the country. Given more powers, the  
ONGC, I hope, will be able to dO' 
more so that it can to fulfil the as
pirations of the people of India, in 
this rfc'spect, I would like to point 
out that the ONGC has not givea 
greater importance so far to the te
chnicians. We have excellent techno
crats and technical people working in 
the ONGC. It has always been seen 
in the past that civilian persons, like 
I.e.S. officers, are heading such scien
tific and technical institutions. I 
w o u ld  stress that highly technically 
qualified persons should always be 
at the top of such organisations. We 
should see that sutfh organisation ia 
not enmeshed by bureaucratic and 
other red-tape.

Lastly, the previous Congress Gov
ernment was able to take over nwst 
of the private sector oil companies, 
during the last three! years, that, is
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1974—77 First Fsso was taken over, 
the second Burma Shell and the third 
the Oaltex was taken over. Today 
almost 90 per cent of the refining 
capacity and production capacity of 
oil in this country is in the hands 
of the Grovemmeint. Some black spots 
remain he^e  ̂ and there. We have Oil 
India which is still making its money 
in Digboi and I hope the first work 
of Mr. Bahuguna will be to take over 
Oil India which is a multi-national 
company and which has been earn
ing money in our country for some 
years. I also hope that the hon. Min
ister will review the agreement em- 
tered with Philips Petroleum Com
pany for the refinery at Cochin. I 
hope that the hon. Minister will break 
this stranglehold of the multination
als.

I also pay my tributes to the< Scien
tists and engineers and others who 
are up in the rig. They work dur
ing the monsoon conditions, in the 
difficult terrain conditions; whether 
on the high-seas, whether in the 
forest whether on the mountains, they 
deserve all our support. I hope this 
House will come forward to give all 
our kudos to the Indian engineers 
and the technicians working in the 
ONGC.

«ft : ( M tztt) iTRnfto
sfr ^

?r<iTT ^  ?TPT>r
w r  I  ^

i f  ^  f  I W i T T r ,

1951, 19S , 1953 T t5 ra f^ 5 -

^  srrw w  «rr I

if 15^ 3RTHT ^  %  1957,
1958, 1959, 1960 

^  ^  t  ^  ^

f t  I  I  I ^  ift ^
^ITH+rO ^  «PT

^  f w  «TT
^  f w  m\ *TT I

*r ^  ^  ^

1971 % inTRi ^  %o f to  wnppfhrvitA 
»rt I «ft *rr?T^ ^  Jr 

^  t| , 3IK it TO’tflT
pRT fsmcr m  1 ?rsireT?TT Jr

?TT^T % 1971 ir 
sft, fsRFT V ir

flM'flil ^  ^  EtTFT 
^ 1 f tr r  ^  ir
% f w  I  f5irTnfT?f

I ,  ^  %  2 , 3 ^

i  i  
3ft rr̂ : 6!TPT f ir  ^  ^  f®  W5TJT ^  
jrra-»rr 1 fT^F^i^PT ^ ;—

“The Committee finds that since 
1963, there has been a fall in the 
status of the Commission and pro
gressive deterioration in its perform
ance. Conservative financial proce
dures, ill-informed audit objections, 
bureaucratic methods in administra
tive machinery and in-appropriate 
selection of men for the top posts 
of chairman, members and general 
managers have all contributed to the 
poor performance of the Commis
sion." •

s r W t  it m  ?rfsRnft *{ TffTT 
=50^ f  «TT sFR rnr

I  I If sft Tm  5ift ^  ? f ^ T  
^rrm- i  pp T i f t i R  TT 
ft, f s r ^  ^  ’STT
5 T ^  «pnr ^  f  T̂T% R T R

*nn «ftr 5ft ss't t  *rfk ^ < t-% JT T  
?nf5-?RT f ^  J[lf
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[trr

«r, ^  ^^ren *n ?f\T
Ti'fT ^  I JT5 I

^  T«T^[fTifT ?Tf«RnX
fir?T% ? r f k ^

5r » ^<fc<

TTTJff sFm?TiT ^Ti'ft t ,  5p4=̂ fT2TT

fsr^rft sfiT^-'Tm t< ^
?rraTgk ^ 9Tct f t  jft I , ^cT^wra^T

fr" I  I ?T? ^sTTct 
^  «ft, iT| Jr-^ % I

?rnT5r tr? ?rrifTn
!Tr«J%^*T 19 59 T̂ ^n f «TT (

:̂^?r 3, 4t^3T^5i[ ^  ^  f̂ rir

iTH^riT ?T^ «?ftsr?t
I  I ?t«®T t̂̂ TT ̂ tnr, 5f^ ^ rrm

% f?V*̂  giriTJTf

cfT iT f; q R  ^  jfV 3TfcT ^

3rr?r f  I t  ^*T?Trn g
40, 5 0 ^^tr: f̂lr^rfOTT % it 

h^TfTrTT I

Jifi ^ p ^ l- f r | ^ i t
t  f€  f t  %

BT5  ?Î '<5t I  I ^ ft TT ?p-f %
^ m - ^ t  I  I ^'t fff^iT f?fjr

^^rsT ’jft% I  5T ^
5Fr*T wrT t | | '  ?ftx: ot«t ^  f®
^ ^ i f t  ^  5^  fSpTT qqr I  
srr'T ^r»T ?r»n: ? r ^  fT3r?3

^  «rnr^> n  f^^frra-^
3rr % 1

JTTT ijff ^fReFrtt %,
WRT? f% 5fT ^^fffirt’

^  ? rr B  ii^rra' i f  irr 

^ r  Wrr*T V>T f̂ , ^IfTT WT*T

I  « »( 3Tr l̂itf'CTT
trr 5 i r r  ^  '̂Tfjr^rf v

Kf̂ s® fsp ^  V ?T?'i- crm 3 T ^
^nfrft % ^vTi: 5f̂ P3r 5cr»n:
3TW, 1T5F ^  ^n: ĴTT H^rr^T jt?
?r f?r^ 3i'w cfT ^im r 3t§ 
f5T'Trra% % ^ n r  it m |  1

*̂T (̂TZT <̂T rr j  ^=T-'"r
% trPT, ?n-< ^^rrf^irr 

^  ift ^Fm ^ r  s^rr fsr^ri f^rr 1 1 %h ^ i t t t  
% "'i: tsFTtfjfTJT̂ ,
5T€SJ5F J.n ^ 'm t  ̂ f :R  5I=5®T
f%^r rft ?Tq5YsFr k. it f m f t  

€\ ?T^r »T̂ fw?T fm t I 
i  '̂Vi\ 5pftT 3[it ?fr< ^
>̂T ' Ti T^' T- l . T' t f f -^ivTTo 

?nPa f  I

^<ft t t  T̂  f^crq- it ^rr:^
^ ?fn??r rr^jpq^ |  |

T? I , FT?itF^
^  '4,
«TT, sFTli% t  >fto rrt^o f?Tf  ̂ it «Tf I
ar?: »T3r?T q f ^  ir #<=rr |  ^fV<r\ CN ''
^  ?PTiiT̂  t  I ?r^5pr % ^ 4 -
^rrfeff ^'t ^ rrt

fiT̂ TfiT «n I inrr |  %  ^rr
^ £ 1 7 ^  % ^ ^ n f j ’̂ ff

% w rrar T rf irm  5i'k
'ti'-s^sr?^ ^T ^^rTT ^^rrar

I

w  ^jfr^FT % r̂fsfnr 5f>r tif r^ ir? -  
^̂ TPT, , ^'nrr =Trf^ s tk
W  ^  tr^d^T T ir frr ? rm ^  f̂ JTT 
3fRT I trsfT ?TT?jft ^  ^
^5T f 5fT | ,  TT^? %
^ i t |  I f  2 ^  % f  o n o ? n t  o

q k  T)f«FRfr ^
spj^Rt #  ^  ^  «Trf̂

ointTv iTfsmT t  ' 5*r
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^  srftnrRi 5*' % ftrtT
^(^>1 ^  •>11 r̂ U. ^
?rfsnrRlf ^  ^  %

t  I

STft «fr ffT
n3 ■ V  s» .

^ 14'^ i f  ^  I

5t?TTf^
^  ^ f ,  ?T^5crT ?fk  ?T?-

iRTwr? ?nf? ^ r r 'i^  % —
^  %K ^>Rr 1 1

?nfr >sY f f m  TPT ^ T  %  ■̂
iTTTO ^ r? r  -̂'Tt ^  t? w -
':^Tr^7nr TRf 1 ^ jttt ir

IT f f t - ’T € r ^=r
m r  j? ^ f r  ITT • t  I ^vTT

' r f f  rq'T 5)t- TfTfr ^«rr crrrf
ip V ^  ^ r  ^
f  y  ?p-t
?riTr, if3~,T T ' T>Ti-r >fr ^rrf «fr 1

TrafV iT ?r^ t ’r i? ^rrir “ iR r
^rf^);, rTife ’V ^ 'T  :ri' wrr 
*nn5T w-T *r t \ «p' v srv T ^  1

#  r̂r ?rfPT^
f  ?m: ?F-!;rTT jf f r

=^-'\ifr € r ’pi-gfJiyTifr ^  h -jt^ w '̂̂ ; 
% %rr ? r i ^ T  flf?frs?T ^ i r  ^TRit I

SHRI C. K. CHANDRAPPAN (Can- 
nanore): Sir, I rise to exttud support
to this Bill. While introducing the 
Bill, thy hon. Minister himself had 
said that the ONGC is extending its 
activities and therefore, certain com
pletion of requirements are necessary 
and those are provided in this Bill.

But when speak of this Bill and 
when we extend support to the Bill, I 
Would like the hon. Minister to en
lighten the House oii some of the im
portant expectations that the country

has about the functioning of the 
ONGC. In 1975, your predecessor, 
Mr. K. D. Malaviya said that this 
country would reach self-sufficiency 
in respect of oil i« the year 1980. Novf, 
according to available indications it 
seems that we will not reach self- 
suflRciency as expected. Some figures 
which are available indicate that in 
1966-67, the produrtion was 8.8 million 
tomies and the demand for oil was 
23 million tonnes. There was a gap. 
In 1980-81, the production is expected 
to be 19 million tonnes and the demand 
would be 32 milliof.i tonnes. So, the 
gap remains almost the same. ONGC, 
of course, is doing good work. I have 
no complaints about the work they 
are doing. But niy apprehension is 
the good work which they are doing 
is in a very limited sphere. For 
example, they are working i»,i an area 
covering 450 million tonnes crude 
which is only a small fraction of the 
known crude available, proven crude 
availr.ble in the country. According 
to a Russian expert, Prof. Kalinin, 
who did a survey of the availability 
or crude in our country, i».i the off
shore itself it is possible to get 4000 
million tonnes of crude. An Indian 
expert estimated that the off-shore 
and on-shore availability of crude 
would be about 6200 million tam es. 
U means, the work of the ONGC is 
covering only an area where 450 
million tonnes of crude are available, 
i.e. less than 10 per cent of the total 
availability is being explored, drilled 
Or prospected by ONGC. This is very 
A’.sufficient when we take into consi
deration the needs of the country. The 
minister will say, ONGC is working 
under financial restraints. Then he 
should come to this House with a 
request for more funds and all sides 
of the House will support him. I t ifl 
not a party matter. He has not come 
forward with such a request. Then, 
it has been pointed out that there is 
a lot of red-tapism in the working of
ONGC and there is no proper coordi- 
natic'i between ONGC and the minis
try. The minister should clarify how 
he will overcome these difficulties 
during his stewardship.
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Mr. Saugata Roy made some points 
about the working of the oil industry 
in this country. We have nationalised 
most of the foreign-owiied companies 
in the oil sector. But what about 
Assam Oil Company? Assam Oil 
Company and Government of India 
have fifty-fifty partnership in Oil 
India. What is goiiig to happen to 
that? I hope the minister will clarify 
the policy about the future of this only 
foreign-owned oil company in this 
country today. In Cochin Refinery 
aiid Hindustan Petroleum Corporation, 
still 24 per cent of equity shares are 
held by Philips Petroleum and ESSO. 
How long will you tolerate this?

As I said, ONGC should expand irs 
activities further because a t present 
its work covers only 10 per cent of 
the area where crude is available. 
W hat w ill happen to the off-shore 
drilling in Kerala? I am happy to 
remember that soon after he assumed 
office, answering a question in this 
House, he said that after the m onson 
he will send a team to investigate the 
possibility of drilling in the Kerala 
coast. This coast is supposed to be 
having large sediments where oil will 
be available from Cannanore to Allep- 
pey. The rainy season is going to be 
over and we will soon celebrate On am 
there.

[Shri C. K. Chandrappan]

SHRI H. N. BAHUGUNA: 
join you there.

I  will

SHRI C. K. CHANDRAPPAiT: You 
are welcome. We generally welcome 
Mahabali, the socialist king, when we 
celebrate this festival. If you come, 
you will be heartily welcomed along 
with Mahabali. I hope you will visit 
that place.

^  ^  *17 TO
wh: ^  ^
^  sfr, ^fsFT ^  ert ?TT?r

^  fen w  I srrsr

%  WT’ .'n ? f to  t? 5 o  3{to f f f o

^  ^  fff^nr jpt ^  ^

t o r  «n ? f tr  ?ftT  ^  ^ •o
f w  TTf: jpriT trte

^  ^  f, ^rrarrA sS

’ f^T %  f e r r f  f5[TT 1 1  t  w i f r

-o «s ^
?rh- q f  sfqmrr ^  ĵgrrar-
w l -  ?rr s fr  t  ^  ^  ^

^«rr5RT t  I T̂’TT 3fr jrirfV
q r  t  w p h  t  ^

^ft ? f f  o o ^ o  ? fto  tTT'fi % Ji^i T T

fff^TJT g> I f f  I  q r  T O  f5 T T T W < t

t  I ,

gp3ff % ^  TT ^
3TTcfV t  TT ^
H t t

t  I s p f  5 n T f ^  T T  f f f j n r  

3r?T ^  5IIRT 
ŝTRTt 1 i f  Sr

^  tTsp i ( ^  %  5!T c | ^

'̂T s rm n  JTJTRl-

?IT ^  I

9pn f<'5T<?E^ I  I

^ ^ iffv i i^ r y p T ^ f t  s r t j f i i 'd  

5IT?r t  ^ 3 ^  ^  ^  I,
( 3) 4̂ 4»K ( 5)

t  I *r Wtot^^Totsfto^Vo %  «T«fiT-
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r^^vpT ^  f w  I
r r  q r  

wr^ % f^q; ^  1 1

I  c f tq^  I

ft) {3) *r ?rnT^ sf̂  | —

“ (a) the creation of any post, ths 
salary or honorarium of which 
would either be more than such 
amount as may be prescribed, or 
where no Jsuch amount has been 
prescribed, more than rupees two 
thousand seven hundred and fifty, 
or be on a scale the maximum of 
which exceeds such amouiit as may 
be prescribed or where no such 
amount has been prescribed, exceeds 
rupees two thousand seven hundred 
and fifty, and the appointment of 
any person to any such post;”

t  gTT?raT |T JTf ^  t  I

^ jfra rf t'T T ^  jfriirftifrn: 

it Iff
?rrf% ^

I  ^  I %  ? rm -

WTK TT sSFpf)' yRWTTT ^  JT?
TOT ^ —

“ (b) the implementation of any 
scheme or proposal which will in
volve a capital expenditure exceed
ing such amount as may be pres
cribed, or where no such amount has 
been prescribed, exceeding fifty 

lakhs of rupees;”

3 lrw R T T |f^  wsrm
25H ra  T ^ * n n  m

?T50T «?T, 5 0 ?rrar ^
srTT̂ f ^  ^qrrr 1 1

“ (c) the disposal of any property, 
right or privilege the original or 
'book value of which exceeds such 
amount as may be prescribed, or

where no such amount has been 
prescribed, exceeds ten lakhs of 
rupees.”

t^M W drf ?fto irq-o ĵfto q r  
% f?rc[ T̂PT % *r®®T

^33RT I  I

% VTTTf̂ vPT *rr 

% f r ^ ? R  % im r#  if F»rfT

srfcT ftnrr t  I
^  t  ^  * r^-

^?«5T % WT f r ^ -  
VR ttrt Tf̂ Tr

T ^ r  f>rr i t  ^«ra^r f
n  fp ff i

t ,  fSHT % *fto q^o 
sfl-o f^a'O'Jr
?rTk g^firPTf|9PT %

I

SHRI BEDABRATA BARUA 
(Kaliabor); Mr. Chairman, Sir, I am 
glad that the government is maintain
ing its investment in the ONGC in th» 
matter of exploration, that the axe 
has not fallen on exploration and that 
the Minister has taken keen interest 
in this matter, because it is one area 
where the country camiot possibly 
economize, and any amoimt of invest
ment made in this area will be neces
sary. I don’t thiiik that even if we 
invest Rs. 1000 crores more in this 
area, it should be objected to. It is 
a field where we are spending, and 
are going to spend thousands of crores 
in the near future. Our coinitry must 
do its best and have its own explora
tion machinery. It is true that so far
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as the orgajiization is concerned, 
ONGC has been oriented more towards 
research, than towards exploration. 
That somehow was the impression I 
got 2 years ago. I am beginning to 
change that impression after seeing 
w hat is happening in the Bombay 
High.

So far as my State is concerned, ex
ploration is divided between ONGC 
and the Oil India, and we found that 
ONGC s work was very little, compar
ed to that of the Oil India, as far as 
exploration is ccticerned. In this res
pect, I think it will now go on at top 
speed, and that the achievements made 
so far will be strengthened. I think 
we should go into the new areas. With 
all my oppositic»i to foreign collabora
tion, I think this is one area where 
I would personally like the country to 
go into every sort of agreement, if 
it iS economically useful and possible 
and to get somebody to invest thou- 
sr*'.ds of crores, and if we can get the 
work going, we should do it. The 
price of crude today has gone up. It 
is better to go in for exploration of 
all types. It is restricted only by one 
consideration, i.e. it should be done 
where foreign collaboration is made op̂  
our terms.

So far as the main provision in the 
Bill is concerned, it is one of liberali
zation. If it is going just to libera
lize, I am all for autonomy of these 
organizations. Ideally considered, the 
public sector organizations suffer from 
too much of governmental interfer
ence. Interference from government 
officers is not goi»ag to improve upon 
the usual laok of efficiency in a busi
ness enterprise. Whether it is the 
public sector or the private sector, the 
principle is that -there must be devolu
tion of responsibility to the lowest 
level. At the same time, there must 
be centralisation of policy. Somehow, 
here there seems to be no centralisa
tion of policy, since there may be no 
policy at all. There is only centralisa
tion of authority, which is not con
ducive to better functioning of the

public sector enterprises. I do not 
know whether the .enterprise should 
get all the authority considering the 
situation in India. I thiuk it would 
be better for the Government to be 
careful in giving so much authority to 
the enterprise. Considering all these, 
norms should be laid dowu. It is 
good that norms about Scheduled 
Castes and Tribes has been laid down.

Regarding the head ' office of the 
organisation, it is located at Dehra 
Dun, There was a time when there 
was considerable feel>.ig in my State 
about the location of headquarters o” 
ONGC, because its operation is con
fined to Gujarat and Assam, while 
Dehra Dun happens to be thousand 
milss away from both these places. 
T h e  local people did not know whar 
they were doiug at Dehra Dun nor the 
people at the headquarters knew what . 
the local people were doing. I wan
t ed  to find out what they were doinR 
at the headquarters. I found they 
were doing some research which are 
important by themselves, but so far as 
exploration in my State is concerncfl 
v e r y  little h a s  been achieved.

In my area the O&NGC has got a 
wider area to cover. This is an are-j 
where on-shore availability of oil has 
been proved and this area includes not 
f.'-ily A ssam  but the entire north-eas
tern recion. There is need for greatc.- 
exploration and it cannot be done 
from Dehra Dun. It has to be done 
somewhere from the north-eastern 
area. So far as on-shore drilling in 
the north-eastern area is concerned, 
a 'ieparnto organisation should be set 
UD. I hope the hon. Minister will 
into this. It is very important that 
the exploration work is not directed 
from Dehra Dun. It is true that they 
have got their gadgets, but it is im
possible for them to remain in Dehra 
Dun and do exploration in Assam.

I know that they have a few sheds 
at Nazira which constitutes the entire 
establishment of the ONGC in Assam. 
T h ey  have v e ry  l i t t le  work in that 
area. Recently, even the little oil 
that was fou«d there by ONGC was^
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sealed, because they did not have tbo 
means of utilising it. I would suggest 
that this oil should be utilized in  my 
State. Oil is a very touchy issue, so 
far as my State is concerned. The 
people there rightly feel that the raw  
materials are taken out and n o t  utiliz
ed within the State. Let us hope the 
Minister would utilize the oil that has 

‘ bea,. found there and which has been 
unfairly sealed for some time. It 
wiil have to be taken out especially 
when crude has become costlier every
where, including India.

Assam had agreed to supply 3 
miir.c'.; t o n n e s  of crude to outside re
fineries. E ven  if the pipehne is ex
panded, it is n o t  possible for them .0 
take more than 3 million tonnes. That 

‘ is why I say that this crude shouM 
be utilized within t h e  S t a t e .  It should 
be out to proper use. Otherwise, it 
is w r o n g  ecaiomics. I hope the hon. 
Minister will look into the m atter nnri 
en su re  that the exploration work in 
that area is expedited and that the 
h e a d q u E ,r te rs  is located there.

Then, I support the demand made 
by Shri C'iandrappa>.i for the natior.a- 
Jisation of the Assam Oil Company. 
When all the other oil companies like 
ESSO, Caltex and Burmah-Shell have 
been nationali.sed, there is no reason 

"w hy this Assam Oil C o m p a n y  a l s o  

should not be nationalised. It has to 
be nationalised immediately. I do 

,  not know why there is so much delay. 
T I npe the Minister will pay attention 
tn this.

In the matter of exploratiai, If 
there is division of work between Oil 
India and O&NGC, there will be no 
P r o g r e s s  and neither of them will 
benefit. This type of diversification 
should go and it should be done, 
only by one organisation, which must 
have its headquarters in the north
eastern region. I hope the Minister 

'Will pay attention to all these matters.

SHRI SHYAMAPRASANNA BH-\T.. 
TACHARYYA (Uluberia); The Bill 
is for a very simple purpose, to have 
the line of demarcation in expenditure 
according to the changed situation and 
to give some privileges of employment 
to the scheduled castes and scheduled 
tribes. I support this.

I suggest that wherever explora-- 
tic'.'.s ai'e going on, the local people 
should be  employed, so that they are 
inteie.sted in the achievements. Em
p l o y m e n t  will also help the local peo
ple, b u t  for that some training is also 
ret|Uirc.i. Such things must be done. 
Ot isrwise. it will be difficult to em
ploy ihe iocal people, particularly tlie 
t r ib a l  ople, in this concern. It must 
be  InoKt'jj jf.ito.

Two or three years ago, in Tripura' 
the offcxT in charge of the explora
tion was sabotaging the whole thing. 
T he Ivlember of Parliament frcm 
there. Shri Biren Dutta, intervened 
and afteiwards the culprit official was 
foun l £,rid dismissed. These thinp.^ 
are going on. We should see that the 
local people are involved, so that 
things may develop more rapidly.

In Namroop or Sibsagar I am told 
gas i;: being burnt for years together 
and it cr.nnot be utilised. It is pait.ful 
for the common man to see a national
asset h<:.ng wasted like this. I do not 
know if there are any technical rea
sons ' r this.

A few days ago it was stated in the 
newspapers that the American firm 
which was exploring for oil in the 
B a y  of Bengal has stopped drilling. 
When th^ire are reports of so much oil 
iM the Bay of Bengal, I do not know 
why this company hag stopped its 
operations. We must know something 
from the hon. Minister as to what is 
going on there and what steps he is 
going to take to solve this problem, 
SO that exploration may be sUcoesaftil’ 
there as early as possible.
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*SHRI A. MURUGESAN (Chidam
baram ): Hon. Mr. Chairman. Sir, on 
behalf Bf my party ,the All India 
Anna E>rtavida 'Munnetra Kazhagam, 
I welcome this simple and non-con- 
troversial Oil and l^aturai Gas Com- 
mfli^ion Amendment Bill. While 

-paying my tribute to Shri Bahuguna 
for piloting this Bill, I would like 

*0 pin-point a particular issue which 
has been neglected for nearly two 

■decades.

Sir, the parent Act was passed in
1959, and the Oil and Natural Gas 
Commissien was constituted imme
diately thereafter. Clause 5 of this 
Bill proves beyond any shadow of 
dtoubt that for eighteen long years 
there was no reservation for Sche
duled Castes and Scheduled Tribes 
candidates in the recruitment of 
'ONGC. It is appalling that this 
should have been allowed to happen 
in  a Department which is function
ing directly under the Central Mini
stry. If reservation for SC and ST 
candidates in recruitment is not there 
in the ONGC, then naturally it 
would not be there in the Indian 
Oil Corporation also, which is the 
premier public sector undertaking in 
the country. I am sure that our 
"benevolent Minister Shri Bahuguna 
would soon issue a directive for the 
IOC too for introducing reserva- 
'tion for SC and ST candidates in re 
cruitment.

Sir, I hope that Shri Bahuguna’s 
■eminent colleagues in the Ministry 
-will emulate his worthwhile example 
and ensure through statutory means 
adequate reservation for SC and ST 
^candidates in recruitment in the De
partm ents under their charge. It 
is quite relevant to refer to the re
peated recommendations being made 
by the Commissioner for Scheduled 
'Castes and Scheduled Tribes year 
after year in his Annual Report in 

'the  m atter of ensuring reservation for

SC and ST candidates in the Depart
ments of the Government of India and 
it is deeply distressing that there 
should be still Departments like the 
ONGC which do not have statu
tory compulsion for this purpose.

As a Member belonging to the 
Scheduled Caste, it is heartening for 
me to note that Shri Bahuguna has 
taken the initiative in this matter 
through this small legislation. I wel
come wholeheartedly this Bill and I 
am sure that he would no doubt en
sure its effective implementation. 
With these words I conclude my 
speech.

SHRi VAYALAR RAVI (Chirayin- 
kil): I support this Bill. It seeks to 
give more powers to th e  Government. 
But how far those powers will be 
used, that is my fear. T he ONGC 
have, no doubt, done very good work. 
They have done very well in oil ex
ploration in different parts of the 
country for which they deserve our 
congratulations even though there are 
some complaints but those complaints 
may be related to administrative 
matters.

Shri Chandrappan referred to the 
Cochin Refinery. I had been the 
President of the Workers’ Union in the 
Cochin Refinery for three years. I am 
proud to say that the workers are 
very efficient and law-abiding. But 
unfortunately, for the last 2 1/2 
years, their Charter of Demands is 
pending with the Government. I 
do not know any other public sector 
luidertaking where Government has 
taken so much time to settle the De
mands of the workers. Last year, 
the Refinery earned a profit of Rs. 7 
crores and I am glad that you have 
given 20 per cent bonus to the wor
kers also. But why do you not set
tle these demands? Why do you 
wfant to  create unnecessary' trouble 
there? By 1980-81, when the Bom

*The original speech was delivered in TamIL
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bay High goes for commercial pro
duction, We will be deficit in crude 
by 13 million tonnes of which the 
Refinery’s share is 3.5 million tonnes. 
In this regard, they only want a 
super tanker.

Coming to the Bill, the ONGC has 
some problem. Somebody wants to
blackmail them. There is a proposal 
to lay a 200-mile long pipeline. The 
whole project would cost US $150 

million. And out of this US $75 
million is meant for the pipeline. 
Platform (A) is there; platform (f) 
will cost $7 to 8 million. Some
thing has gone wrong somewhere 
because the tenders have not yet 
been finalised. Before finalisation 
of the tenders, the French Company 
;is insiatinig to award this contract. 
This company is getting $18,000 for 
their advice or assistance to the 
ONGC. They are insisting on some 
other contract. It is also reported 
•that it was negotiated with a few 
people only. There seems to be 
something fishy in the whole tran- 
sanction which requires to be cleared 
by the Minister. It is very clear 
that before finalising the contract on 
pipe-line laying, the ONGC must get 
the quotations for the supply of pipes. 
And in this matter, there seems to 
be something wrong. It is bringing 
a  very bad name to the ONGC. It 
is reported that some French con
nection is there. I do not know 
any connection. But the Minister 
must clear what it is. There are 
Some connections—extra- constitu
tional connections—which have done 
great harm to this country and more 
harm  to my Party. You have to 
explain as to what connections they 
are. You have to see that the 
ONGC should be kept free from such 
kinds of extra-constitutional con
nections. I  would appeal to the 
hon. Minister to take a lesson from 
the past and his experience. Some 
people refuse to take any lesson 
from the past; some people refuse to 
learn from the experience of the past.

I can say only this much that they 
will do more harm to them than to 
society and to the party or the Go
vernment they belong.

Coming to the Bill, I want an ex
planation on certain points. As re
gards clause 3, Amendment of Sec
tion 15, you want to give the power to 
the ONGC to create posts upto 
Rs. 2,750, that is, they nee<j not have 
Government sanction upto the posts 
carrying a salary of Rs. 2, 750. It 
means, you are giving a free hand 
to them to create posts upto Rs. :5,750. 
I do not know how far it will be 
helpful if you give this much wide 
power to them.

As regards the contract, the limit 
has been raised from Rs. 30 lakhs 
to 50 lakhs upto which amount they do 
not need Government’s sanction. That 
means, they can enter into a contract 
or an agreement upto Rs. 50 lakhs 
without any prior sanction of the 
Government. It may be helpful. 
But I do not know how far it will 
be helpful. I am afraid, if you 
give this much of autonomous power 
to the ONGC to the extent of 50 
lakhs, you have to trust the officers 
and I have got my own fears parti
cularly in view of the French con
nections.

About the disposal of property, you 
have put the limit of Rs. 10 lakhs 
upto which they need not have Go
vernment’s sanction. I think, the 
disposal of every item of the Go
vernment department always gives 
room for corruption. Here also, 
you want to give a clean chit upto 
Rs. 10 lakhs. They need not have 
any previous sanction of the Govern
ment for the disposal of any property 
upto Rs. 10 lakhs. I think, you 
have to further look into it to see 
whether such a wide power be given 
to the ONGC to dispose of any pro
perty upto this extent.
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Lastly, I remind the hon. Minister 

and support the plea of my hon. 
friend, Shri Chandrappan, and also 
of the state Government that we are 
very anxious to see that you also 
start exploring oil in Kerala. From 
some of the reports and articles we 
have seen that there is every chance 
and evidence that there is oil in the 
off-shore of Arabian coast and the 
Kerala coast. It is a very feasible 
proposition from the technical point 
of view. The hon. Minister may 
look into this matter. I know, he 
will make a sweeping remark saying, 
“I will look into it.” You know how 
rnjch you are spending in Cauvery 
delta and in Tamil Nadu. It is a 
fiood thing. Of cours'c*, you have 
not been able to struck oil there so 
far, I wish, in lesser time, you will 
get oil in the off-shore coa.st of Erna- 
kulam and Trivandrum. I hope, 
the hon. Minister will have a more 
sympathetic consideration for iveiala 
(in this m atter of exploring 
oil in the sea-coast of Kerala. I 
can assure you that the ONGC will 
become self-sufficient in oil. Even 
after the commercial production in 
Bombay, in 1980, there will be a gap 
of 31 million and that gap can be 
filled within five year.s, in 1985, if 
you can satisfactorily fnd oil i’l the 
Ksrala sea coast. With the^e words.
I conclude.

SHRI SAUGATA ROY: I move 
that the House be extended by half 
an hour.

MR . CHAIRMAN: Is it the sense 
of the House that the House is ex
tended till the Bill is passed?

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the Hourie i?
extended till the Bill is passed.
Shri Sreekantan Nair.

SHRI N. SREEKANTAN NAIR 
(Quilon): Mr, Chairman, Sir, Mr.
Bahuguna was a Minister here as
well as Chief Minist&r in U. P. He 
was thrown out of both these offices. 
His predecessor also claimexl to be

progressive and dynamic. But Mr. 
Malaviya was not kicked out. That 
shows the difference between socia
lism and dynamism of these two 
Ministers.

The ONGC and other institution 
are suspect in the eyes of the peo
ple. That is why in the Econoruc 
Times of July 11, 1977 there s a 
severe criticism about the pipe line 
project. It is under the caption of 
putting the cart before the horse. 
They have made two allegations. 
One was raised in this House by a 
Member of Janata Party, Dr. Subra- 
rrjiniam Swamy, He said that it
was 20 million U.S. dollars that were 
being paid for the so-called techni
cal aid, but it was only 18 million 
T’.S, dollars which is being paid to 
the French Firm which was giving 
technical as.sistance. The second was
about the secondary contracts tlhat 
were finalised. As far as ithis
Japanese firm for the construction of 
platform is concerned, it does not
have any experience at all of off
shore drilling and the worst of it is 
that the contract has already been 

given.

AU these actions were engineered 
during the period of emergency with 
the result that it had created a sus
picion in the minds of the public, Ii 
we lose this 150 million U.S. Joliais, 
it will be very serious loss for our 
country. The O. N, G. C, might 
have done something wrong for their 
existence, just to hold on Iheir olTice, 
Some action should be taken to see 
that corrective action is taken in 

this regard.

I want to bring to your notice 
about the survey by Russian ships in 
the coastal belt of Kerala. This is 
based on concrete facts. If you 
look at the coastal map of Kerala, 
from Trivandrum to Cannanore you 
win find continuous deposits of 
Cum a clay of the highest (jualily. It 
is the clay containers which hold the 
largest quantum of crude all over the 
world. Therefore, these rare de
posits. these claymines—some of the
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claymiines, , like k,undara cJaymines 
are world famous- are at the shore, 
Some of the clay mines are also lo
cated near beautiful lakes. So, the 
entire coast from Trivandrum to 
Cannanore is full of some of the 
finest claymines, and this goes deep 
into the sea.

18 hrs

The State Government as well as 
Members of Parliament have been 
representing of the Central Govern
ment for the last 15 years to explore 
this area because of these deposits. 
Other States are the exerting pre
ssure for getting help in oil explora- 
-tion. But Kerala is a small State 
in this vast country and there
fore our position is very 
weak W'ith the result that we 
could not get any response from the 
Centre. Now that you have agree to 
come to Kerala at the time Onam 
Festival, I hope you will do .'ome 
justice in the matter. You have al
so agreed that 20 per cent bonus will 
be given to the workers. I am liappy 
to know about it. Last year, the ques
tion of bonus also came. So, what 
the Kera’a Governmi'iit did was to 
give four per cent of the total earn
ings as customary bonus. That was 
a bold action. The majority of our 
i'bgislators there are Congressmen. 
The Congress Prime Minister had 
-«aid that no bonus should be paid. 
Still the Kerala Government said 
that they would pay four per cent 
as customary bonus. But that was 
not paid by the Central Government 
institutions in Kerala; we could not 
extert pressure on the Central Go
vernment institutions. Now that 
the Janata Government has taken 
over, now that you have given an 
assurance. Sir, I hope, 20 per cent 
bonus will be paid to al] thg workers
i,n the public sector undertakings 
under your Ministry.

SHRI CHITTA BASU (Barasat): 
Sir. I do not want to inflict a long 
speech on the Minister; I would 
only point out a few things.

The information given by Mr. 
Chandrappan regarding the availabi
lity of crude in our country and the 
capacity of the ONGC to process it 
is very revealing.

I hope the hon. Minister will agree 
iwith me that oil is also a political 
question. I completely disagree 
with Mr. Barua when he .=ays t'lat, 
on the question of exploration of oil 
no question other than economy 
should be brought in: I think, it is 
a very preposterous and dangerous 
thing: I do not agree with him.

In off-shore drilling, oup Govern
ment had given certain contracts. 1 
would mention about three of them, 
Reading Bates, Carlsberg Natomas 
and Asamera.

So far as my information goes, 
/Reading Bated which was gipven a 
contract for exploration in the Kutch 
Ba.'in, did not continue the drilling. 
Why? My apprehension is that they 
only wanted to sabotage India’s 
plan of achieving self-reliance and 

independence in oil.

The second is Carlberg Natomas. 
They drilled only two wells in the 
Bengal, Orissa Basin—where there 
are great possibilities of finding oil. 
My information is that there were 
indications which were postive and 
promising also. The ONGC wanted 
that the drilling should continue 
but the company did not continue 
the drilling. They did not even sub
mit the report of analysis, so that the 
ONGC could process it further. 
Again, I say, it is a method of con
spiracy and sabotage by the foreign 
oil companies.

Another example is Asamera. It 
is given a contract for drilling in 
Cauvery basin in 1975. The pro.^pects,
I understand, are brilliant. Yet, 
the drilling has not been started.

I do not want to multiply the Ins
tances. Having these things in the 
background, may I havg an assurance 
from the hon. M nister that all these 
contract—will be cancellied forthwith—
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[Shri Chitta Basu] 
though Mr. Barua may be unhappy— 
in the interest of the country and 
see that the ONGC is further stre
ngthened and they undertake this 
kind of exploration so that we can 
attain self-reliance in oil which is 
jsensitive, which is strategic, which 
is more of political nature than any
thing else.

In conclusion I would urge on the 
Minister to see that the ONGC wor
kers get the bonus demanded by 
them.

DR. HENRY AUSTIN (Ernaku- 
1am): Sir, I would like to preface
my observations on the ONGC 
drilling with the happy announce
m ent or information that our Mini
ster has been very generous and 
progressive in matters affecting em
ployees of oil corporations or con
nected with the petroleum industry. 
P ot instance, in my constituency, 
there was a can factory which was 
about to be wound up by the Indian 
Oil Corporation, but the workers of 
the factory (around a hundred peo
ple) put up a proposal and I raised 
this m atter in Parliament end  the 
Minister, after examining, it, said that 
this factory may be sold to the wor
kers who are prepared to take over 
the factory, instead of disbanding ell 
of them. The Minister has been so 
good as to accept the proposal of the 
workers and he offered to sell it at 
book value. Although the workers 
are poor, they raised Rs. 1,25, 000 in 
three week’s time thanks to the gene
rosity of people who sympathized 
w ith them, and they have deposited 
that amount. The Minister has writ
ten to me saying that he lias in
structed the oil corporation’s 
employers to get in touch with
the workers. I mention this just to 
show how a progressive policy has 
been pursued to bring utmost satis
faction to the workers.

Now, coming to the subject, 1 have 
been pressing the m atter of perspec
tive prospecting of oil <vherever 
possible off-shore. I raised this pro
blem true and again in the Fifth

Lok Sabha. Now, I am informed 
that two seismic surveys were con
ducted in Kerala for off-shore oil 
One of them was conducted by the 
Soviet Union on the Kerala Coast and 
earlier to that, an American Company 
•had conducted an overseas survey 
and they produced two documents 
to show that, parallel to the Kerala 
coast there are favourable structures 
indicating a fair amount of deposit 
of petroleum. Now, one of our hopes 
which has given greater impetus to 
our economic development is the 
prospect of oil. I recently visited 
the United Kingdom where the En
glishman’s morale has been quite low 
because their economy is collapsing, 
but one factor which makes every
body there feel that they have better 
days ahead is the successful explora-* 
tion of the North Sea oil. Similarly, 
in this big country of ours, both on
shore and off-shore there is trem en
dous potential, and Kerala will offer 
the best (I do not know about the 
technical aspects). I am very happy 
that the Minister is a favourite of 
Kerala and not only will the people 
welcome him at National festivals 
as some Members said earlier but the 
working-class will also welcome him 
because he is a path-finder for them.

So, if the oil-exploration attempts 
are accelerated and if steps are taken 
as early as possible. I am sure it will 
add to the dimension of our discoveries 
in the economic field.

There is just another point. I know 
there are two American firms who 
were entrusted with exploration in the 
Bay of Bengal and some other place, 
but they have given up. But we need 
not be despondent. I had a discussion 
with your predecessor in office, Shri 
Malaviya, and he was projecting a 
new theory. He says that the entire 
Indo-Gangetic Belt is full of oil de
posits because, he says, during <he 
reptilian age. the Indo-Gangetic Belt 
must have been full of reptiles. This 
is a very important thing. Some books 
also have been written on this them^ 
In the Middle East, oil is extracted 
from wood and other carbon dioxide



413 O.&N.G.C. SRAVANA 3, 1899 (SAKA) (Amdt.) Bill 414

material. Hete according to this 
theory, we have a new source. So we 
must investigate this matter. Mr. 
Malaviya was saying that he was com
mitted to make further studies in this 
new field.

On the whole, the Oil Ministry or 
the Petroleum Ministry is really pro
gressing with new vigour and werve 
and I do hope that, under your 
stewardship, it will pave the way for 
better economic growth and for bring
ing more satisfaction to the workers 
employed in the various oil installa
tions and other such places.
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SHRI p. M. SAYEED (Laksh- 
dw eep): Mr. Chairman, Sir, I have
had the privilege of having two years 
experience on the Committee of Public 
Undertakings and I had occasions to 
visit many of the oil-fields even Ankles 
shwar. The scope of the Bill is very 
limited, but I would like to take this 
opportunity to bring to the notice of 
the hon. Minister, who is a dynamic 
persons, one or two things.

Firstly, this is the first time that the 
rep re se n ta tio n  for the scheduled castes 
and scheduled tribes in the Oil and 
Natural Gas Commission has been

ensured through this Bill itself. I must 
congratulate the hon. Minister, who 
has always been championing the 
cause of scheduled castes and sche
duled tribes.

Secondly, as has already been men
tioned by my friends Shri Saugata 
Roy and Shri Chandrappan, we should 
associale more with OPEC countries;, 
now we are associating with Iraq. 1 
support what they have said that we 
must associate ourselves with the 
OPEC fountries and we would stand 
to benefit by that. We should not 
lose any more time in this respect We 
are having rather more association 
with Iraq than OPEC countries at 
present.

Last l.iit not the least, I would like 
to impress upon the Minister that it 
appears that sometime back, preli
minary exploration was conducted in 
the Lakshadweep waters and I am told 
that there are plenty of oil deposits in 
Lakshadweep waters. Whenever any 
high dignitary visits Lakshadweep, the 
entire population has been giving re
presentations it! the form of nemo- 
randa etc. to this effect. Shri Bahu- 
guna. the hon. Minister knows me 
very v ell and I think he also kn^ws 
the taste of Lakshadweep Tuna fish.
I am tempting him, but I would only 
request him to visit Lakshadweep 
he will be very well received there.
I would request him that whenever 
any exploration programme is taken 
up, Lakshadweep should be given the- 
highest priority. I very much o.-̂ pecrt 
this from the hon. Minister.

With these words, I welcome this 
Bill.

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA); Mr. 
Chairman, Sir, I am beholden 10 the 
hon. Members for giving me their 
advice not only on matters connected 
with ONGC, but also with other com-, 
panies like IOC. HPC and so on. 
These are, of course, all integrated 
bodies, but the functions are different.
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Though the scope of the ONGC ‘s ter 
certain things, yet I have had a 
thorough view of the entire Minis'ry 
of Petroleum, if I may say so, and I 
am beholden to the hon. Members lor 
their suggestions. If I do not refer to 

-all the points made by the hon. ivTe.n- 
■bers, I hope I will not be misunder
stood. I can only assure you that 

'every advice or every caution that has 
been indicated here in this House will 
always receive my very best attention 
■and in the overall national i;itei ;sts, 
th e y  will be as a sort of guiding star 
for our functioning in the Ministry.

At the outset I must say one or two 
things. The first thing is that luokily 
for me this particuiar Bill has (jiily 
one additional clause. That is a'lout 
the power of the Government to issue 
directions to the ONGC not only in the 
matter of its affairs but with specl:'l 
reference to the recruitment of Sche
duled Castes and Scheduled Tribes. 
That is something of which I feel ibe 
House should be reassured, that the 
affairs of the Commission will no more 
acquire the type of affairs of an empire 
reference to which was made by Mr. 
Vayalar Ravi who said that everv'jne 
of these corporations tends to become 
an empire. Bui these empires r.re 
accountable to the people whose
sovereign will is represented here in 
this House. In any case, irresp'2ciive 
of this particular clause, that onrticu- 
lar accountability is always here in 
this House and this House has always 
the power to see and oversee the func
tioning of these various instruments 
which we are creatine for the devilon- 
ment and well beinc of the people of 
this country.

The ONGC’s work is limited to ex- 
T)loration and exploitation. th it  is. 
t.^king the crude or eas from the womb 
of mother earth. N ow  Mr. Chand- 
rappan has said something about the 
total mao of oil and gas and also the 
limited fields in which we are or-evat- 
!T>fi right now. This aeain forms 
of the various reports that were  ̂’ô 'ed 
before this House. These are :aV ila-

[Shri H. N. Bahuguna] tioDs which are borne out of the seis- i 
mic surveys, magnetic surveys and 
other types of surveys made from 
time to time. But they have to be 
tested and exploration is the only in
strument which can really and ulti
mately show whether or not the total 
estimate is going tu be true. I can ” 
only hope and pray that that estimate, 
is true because we do v.-ant crude and 
more crude.

But I must also caution the House 
that there are many countries in the * 
world which have a 'arge amount of 
crude but they are using it very judi
ciously. They are not opening up 
every field. Some hon. Members from 
Assam were saying that there is 3 lot 
of oil and ‘Yet you are not doing ' 
anything and you are importing' oil.’ 
There are a number of countries in 
the world which have oil reserves l)ut 
they are waiting to use their reserves 
till the world’s reserves get exhausted.

Now, it is a question of policy on 
energy. Will you take out all your oil 
and consume it or will you leave 
something for the next generation or 
the next three generations or would 
you like to consume all in this geneva- 
tion itself leaving nothing for the 
future? Therefore. I do want self- 
suffiriency, but I will not make ?ny 
tall claim that we can reach self-sinTi- 
ciency and that the gap will not be 14 
million tonnes as inicated by some of 
my hon. friends even after 4 or 5 years.
In fact We will have to decide even if 
We have found all the oil in between 
these 4-5 years and the Government 
must give deep and anxious through 
what to use for energy and 
an energy noiicy will have to 
be evolved' and integrated so as tc 
see what amount of coal we use. what 
amount of oil we use. what other 
types of energy, for example, sun’s 
rays, can be harnessed because :rude 
is not regenerflted, it is ro t recreated.
It is that millions of years of a parti
cular type of functioning of earth that 
causes crude pockets. If we use them 
all in one shot in the next 10 or 20 
or 30 years or 100 years, then what 
happens after 100 years? We do not
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look foiAvArd to one generation only, 
we look forward to generations to
come----

SHRJ N. SliEEKANTAN NAIR: We 
have inexhaustible reserves ol mona- 
zile in Kerala from which we can have 
energy.

SHRI H. N. BAHUGUNA: I am 
very happy that my hon. friend is an 
optimist and one should be an incor
rigible optimist. But I must say that 
while sharing his optimism, I should 
also ring a bit of caution and say that 
wx have to have a total energy ^.olicy 
and so far as the exploitation of oui 
natural reserves are concerned, I wiU 
get all the clapping if I cull out all 
iho oil right down next year and keep 
this generation happy. That will be 
a cheap and happy policy that we cun 
adhere to. Wa have limitations be
cause of our financial constraints. 
Even in Assam where we know we 
have proven fields, but we are not 
taking petroleum out for good reasons 
as indicated by me just now. What 
will happen to us after 10, 16, 20, 30 
or 100 years?

Some doubts have been expresied 
about certain tenders. I must say 
that the past experience is a good 
guide so far as I am concerned. I do 
not propose to interfere in any matters 
concerning lenders. Let them go 
through their natural process. Ten
ders are invited. They are then pre
sented to the Government. If they are 
beyond a particular limit, then the 
Finance Ministry examines it. The 
Minister or the Members of this House, 
if they get interested in a tender in 
the preliminary stages, well, distor
tions may enter for one reason or the 
other. If distortions become a base for 
grant of a tender it is not good. It has 
many steps. The Tender Committee 
sees it. O.N.G.C. sees it. It goes to 
the Ministry and then it goes to either 
the Cabinet Committee on Economic 
Affairs or even the whole Cabinet. 
Therefore, w'e need not be afraid. I 
will not Intervene and i will not go 
on asking everybody. I am sorry to

say that something like that happened 
in the party which ruled. I served 
that party for 38 years. The party got 
destroyed in the process of these ten
ders also. I do not want to bum  my 
fingers by that type of intervention. 
Tharefore, I would say nothing on
l.iat.

Shri Ravi talks of unconstitutional 
interference. I do not really know 
what does he mean? Extra-conititu- 
tional or un-constitutional whatever 
he calls it, it would be extra-constitu
tional for me to intervene at the very 
tender stage and start asking how can 
you do this or that? I do not want 
or propose to do that. My claim is 
more on Shri Ravi than many neople 
here, I hope he will help me to be out 
ot it.

Doubts have been raised about 
French collaboration. Luckily for me, 
again th e  French collaboration was 
entered into by the previous Govern
ment. I must say one thing. It is not 
a collaboration. You are wrongly 
calling it collaboration in the field of 
OiL ONGC, I want to make a cate
gorical statement, has no collaboration 
whatsoever with any one. We have 
engaged some consultants. Consul
tan cy  and collaboration are two diffe
rent things. Consultants are Ameri
can, French or British. I must say 
and it is unfortunate to say that in this 
country except for ISM Dhanbad we 
do not have any course of Petroleum 
Engineering in any of our high tech
nological institutes like IITs. It is this 
particular type of work which our 
i<)n?ineers are not capable of knowing 
fully ^nd for that we need' some help. 
French hf'vp been called in for four 
v>*ars involving about 17.4 million for 
85 ma ’ y^ars of work. This was done 
by Shri Malviya. He went to France. 
He found capabilities there. He Is 
esiid to ho on record. I found from 
the record? about their functioning in 
various fields. We also let the con
tract continue which has already been 
done. I.ucklly for me till date. T had 
never initiated any eoRtraet. As I said
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iu tbe Kajya Sabba. 1 am carrying the 
good or the bad of the past on my 
back w-ith great hope for the future. 
That is the only burden I carry on 
my shoulders. Trench, German or 
Italian, whatever they are, they are a 
sort of a present of the past to me 
and I carry them on my shoulders. 
I can assure you that in this particular 
case there is nothing wrong. Let us 
not discourage o r say something dis
paraging about anything done because 
that is not done in our time. I cannot 
say something I do is alone good. We 
must be fair enough to say that in 
respect of those things which we do 
not know we must have people from 
anywhere else in the world. You said, 
those people have gone away. It is 
true. The people connected with the 
basin of Bengal and the basin of 
Kutch were supposed to say yes or no 
by the 30th of June, whether they will 
continue to wx>rk or not. I called 
them in mid-June and said about thit. 
T h e y  asked for 3 months to say yes 
or no. I told them : ‘Gentlemen, let
us not waste time; soon after 3 
months, the monsoon will be over. 
Let tis prepare ourselves.’ And finally 
they said ‘good-bye’. One of them 
said ‘I have sunk 22 million dollars’. 
Two wells are not the last word. I 
am one of those who have been con
vinced that we have oil in the off
shore of Andaman-Nicobar belt. We 
may have oil in the Bay of Bengal. 
We may have oil in Sunderbans and 
many other places, not the least of it. 
in the coast between Kerala and 
Laccadives. There is lot of expecta
tion. Kaveri basin is one expectation 
and the Indo-Gangetic plain is an
other. There is something there elso. 
There is Puranpur in XJTP and wc will 
find out if something happens there. 
Our friend talked about Himachal. 
The work is still on. Another said 
about producing our own dril!s. BHEL 
hai  ̂ produced one drill going uptc 
5000 metres. We will have better and 
more rifrs now and that technology is 
now luckily available to us. Tt de
pends upon how many rigs can be

[Shri H. N. BahugunaJ produced. We are now curr«itly 
engaging ourselves to get the equip
ments to be made available for all this 
work. So, this thing wiU be sorted 
out and We will be doing it as soon 
as possible.

With reference to Dehra Dun as 
headquarters, one question was asked, 
vv^at happens to eastern sector or 
south sector or something else. In the 
eastern sector we have already got 
one office. We are having the certral 
sector and Dehra Dun has become the 
H.Q. duc to good historical reasons. 
They require a quiet place to work. 
Our scientists and technicians have 
to work out the data, sift all the evi
dence and so on. We have the Petro
leum Institute. We have all the capa
bilities there. We have very effective 
communication and other types of 
Telex lines.

In this small world, let us not talk 
about distance. In India especially 
wiiatever may be the headquarters, it 
wiU be certainly far away from some 
other part of India, because our coun
try is of a vast magnitude and we are 
a vast country.

I have already, said about pipeline. 
Some friends talked about it. .'Vll I 
can assure them is that nothing v^rong 
shall be allowed to be done and no 
one doing wrong w it be spared. But 
I wish to say that I do not interfere 
in the day to day matters of the 
ONGC. We have to see what comes 
out of all these processes. There is 
nothing wrong about the process. I 
have talked about Himachal. In 
Ramshahr we are having the Hun
garian experts.

They have to help us to go deep 
down. These are the people who know 
the drilling business. Therefore, we 
wiU lake care of that. It was said that 
we should take over the Burmah Shell 
Company of U.K.—I am sorry, the Oil 

. India; we have already fifty per cent 
shares and we have to take the lest of 
the fifty per cent ^a res . My prede
cessor in the previous Government
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ioitiated discussioQB lor the  take over. 
Now, this ie a foreisn equity and so it 
bias got its  owa international compUca- 
tions. Noimally, I am one who believe 
that alter the amendment to our 
Coostitution in 1971, these people have 
taken a lot of money and so, they 
should not be given any money. The 
point is exactly this that the prede
cessor Government has set a particular 
type of precedent in international re
lations. Oil is not iust lor oil only. 
American Oil Co. has got certain types 
of limitations. And we have had dis
cussion with them; negotiations are at 
the end almost in relation to Oil India. 
We shall soon be taking over.

So far as Assam Oil Companies, the 
subsidiary of Burmah Shell of 
U.K.. is concerned, we are start
ing negotiations to take over 
that also. I can assure you that both 
of these are going to be taken over. 
Nothing can hold us back from that.

I was told that the ONGC has one 
Sagar Samrat. Why has it not pur
chased all these types of rigs or all 
these types of ooean.ships with rigs 
on and so on? The point is that we 
cannot afford to purchase them all at 
a time and the practice is even to get 
at the contractors but they go away 
leaving us in the field. We have this 
Haakon Magnus of Norway; and then 
We had the Shenandoah Sl-om U.S.A. 
and Gettysburg from U.S.A. These 
are the chartered or hired ones. 
Tliese three are working along with 
Sagar Samrat and, 1 think that, we 
need them for all these areas. When 
we talk about Asamera in Cauvery 
Basin, the drilling is on on the otT- 
shcre of Cauvery baKin, T,p ! u s  see whni 
comes out of this. Nothing has so fat 
come out from that.

It was asked as to what happened 
to exploratory weUs at Bakultala. Well, 
in West Bengal, we had six wells; they 
appeared to be dry. Not only that the 
well was dry. All of them proved to 
be dry. The exploratory operation at 
Galsi. in West Bengal, is in progress. 
There is another exploratory Well at

Diamond Harbour. That i« also in 
progress. Seismic tapes of Andaman 
have come to us and we are trying to 
sort out and work out the whole of 
the details. That has been done and to 
find out technically as to what that 
tape actually means. Ar. soon as that 
thing is done, 1 think, it- should be 
possible for us to say with some degree 
of confidence as to what will be in 
Andaman and Nicobar. In the end, 1 
must say one thing. We will go to 
every part of the country for oil. There 
is no question of any discrimination. 
That is my first point.

Secondly, priorities will be deter
mined by the finality about the initial 
sort of information which we have. 
The moment it is said; that the ONGC 
ran go ahead, that is done. It must 
be Slid tha* there are certain inherent 
things. The hon. Member was sa3̂ ng 
that some exploration took place some 
years ago and money was wasted and 
nothing was found out. I must say 
that the Americans spent 22 million 
dollars and they had corie back home 
emptyhanded. Oil is a very very difR- 
ruit thin" to find; il reauire<r pluck 
and luck both. I 'Afould only hope that 
this House wishes well and this Kouse, 
this Lok Sabha. will have pood luck 
in finding more and more of oil. I 
would not be spared the luck by the 
Almifibty and I hope I wil'i have a 
chance to tell this House where we 
have struck new oil or gas and I think 
that this country can and should be 
self-sufficient for taoping of oil. The 
only question is finding time—a time
consuming business indeed.

In Ihr end. I must ,r;iv one thing. 
S'l'Tip friends have sa id .. ..

SHRl C. K. CHANDRAPPAN: What 
;>,bout bonus?

,SHRI H. N. BAHUGUNA: This Bill 
is limited to certain matters—not 
bonus. I would be the iast man to say 
‘no’ on bonus. I have myself been in 
trade union movement for eleven 
years. Sir, we are trying to find a lor-
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[Shri H. N. Bahuguna]
mula for bonus which will be linked 
to production. But there is a demand 
for retrospective effect for bonus tor 
which they have already acccpted cer
tain sums. I am in a little difTiculty on 
that point to d  am trying to persuade 
the labour leaders. I hope they will 
understand my difficulty. Goveniment 
does not function in isolation and what 
may be decided in respect of ONGC 
employees will have many other effects 
but I can assure the hon. Members that 
on the question of bonus I am trying 
to find some solution which will sub
serve the best interests of the working- 
class.

forgotten. We want to pay equal at
tention to on-shore as to the off-shore 
proposition. With these words I pray 
to the House to accept my request for 
Ihp prissage of this Bill.

MR. CHAIRMAN: The question is:

“That the Bill further to amend 
the Oil and Natural Gas Commission 
Act, 1959, as passed by Rajya Sabha, 
be taken into consideration.”

The oaotion was adopted.

MR. CHAIRMAN: There is no am
endment to clause 2.

Sir, a point was also made that by 
giving too much power to the Commis
sion it may not go out of our hands. 
Sir, we will regulate the limit by rules 
made under this Act and the rules 
shall be placed on the Table of the 
House. Earlier power had been given 
to the Commission to appoint people 
upto the level of Joint Secretary. 
Meanwhile the pay scales of the Joint 
Secretaries have gone very high. The 
Commission’s nature of work is such 
that it must lie given equal status in 
the matter of deciding such affairs. 
Further, Sir, we are giving this power 
to the Commission and not to its 
Chairman.

The question is:

“That Clause 2 stand part of the 
Bill.”

The not ion v u s  adopted.

C l au s e  2 wan added to the Bill.

MR. CHAIRMAN; Mr. Rajagopal 
Naiclu, are you moving your amend
ment to Clause 3?

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): No, Sir.

Then, Sir, a point was made about 
the disposal of the broken things and 
what is not useful anymore. The pri
ces have gone so much that what cost 
earlier Rs. 5 lakh will cost today Rs. 
25 lakhs. Therefore, that too has to 
be raised. W e,will take care of the 
advice of the House while making the 
r u l e s  not to be extravagant but we 
do not want to be miserly also because 
oil exploration takes account of mo
ney in tons. Oil exploration is some
thing which is extra-ordinarily extra
vagant and We have to see that India 
does find out its energy resources 
which is today hidden within our off- 
shbre and on-shore areas. I do agree 
that after the Bombay High business 
on-shore exploration has got somewhat

MR. CHAIRMAN: The question is:

“That Clauses 3 to 6 stand part of 
Ihe Bill.”

The motion was adopted.

Clauses 3 (o 0 were added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRI H. N. BAHUGUNA; Sir, I 
beg to move:

“That the Bill be paaeed,”


